(Under Regulation 6 of the In

FORM A
PUBLIC ANNOUNCEMENT

solvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PMS-COM-PRO (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

PMS-COM-PRO (INDIA) PRIVATE LIMITED

Date of incorporation of Corporate Debtor

15/02/1995

Authority under which Corporate Debtor is
incorporated / registered

Registrar of Companies, Delhi

Corporate ldentity No. / Limited Liability
Identification No. of Corporate Debtor

U74899DL1995PTC065462

S ww‘e—*

Address of the registered office and
Principal Office (if any) of Corporate Debtor

Registered Office: 39, SECOND FLOOR SHAHPURJAT{
NEW DELHI, Delhi, India, 110049
Corporate Office: Nil

Insolvency commencement date in respect
of Corporate Debtor

29.04.2024 (However, the order was received on
11.05.2024 by email from Advocate Rajnish Kumar
Banyal)

Estimated date of closure of Insolvency
Resolution Process

26.10.2024 i.e. 180
Commencement Date

days from Insolvency

Name and registration number of the
Insolvency Professional acting as Interim
Resolution Professional

Mohd Nazim Khan
Reg. No. IBB|/|PA—OOZ/IP-NOOO?6/2017-18/10207

Address and e-mail of the Interim
Resolution Professional, as registered with
the Board

Address: MNK House, 9A/9-10, Basement, East Patel
Nagar, New Delhi-110008, India
Email Id: nazim@mnkassociates.com

Address and e-mail to be used for
correspondence with  the Interim
Resolution Professional

Address: MNK House, 9A/9-10, Basement, East patel
Nagar, New Delhi-110008, India

E-mail ID: Email |d: nazim@mnkassociates.com,
cirg.gms@gmail.com

Last date for submission of claims

25/05/2024

Classes of Creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the Interim Resolution
professional

No Class of Creditors could be ascertained at this
stage.

are available at:

13. | Names  of Insolvency Professionals | No Class of Creditors could be ascertained at this stage
identified to act as Authorised | accordingly no Authorized Representative is proposed.
Representative of Creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link: https://ibbi.aov.in/home/downloads

(b) Details of authorized representatives

(b) Not Applicable in view of Column 13

’,

-



Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the
commencement of a corporate insolvency resolution process of the Carnival Films Private Limited on
29.04.2024.

The Creditors of Carnival Films Private Limited are hereby called upon to submit their claims with proof on or
before 25/05/2024 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other Creditors may
submit the claims with proof in person, by post or by electronic means.

A Financial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
Authorised Representative from among the three Insolvency Professionals listed against entry No.13 to act
as Authorised Representative of the class in Form CA. Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

e
d‘Nazim Khan
Interim Resolution Professional

Reg. No. IBBI/IPA-002/IP-N0O0076/2017-18/10207

Date: 13.05.2024
Place: Delhi
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PUBLIC NOTICE

Registered and Corporate Office: Yes Bank House Off Westam Exprass Highaay, Sanlacruz Easf,

+/ YES BANK

(Under Section 102 (1) & {2) of the Insalvency and Bankruptcy Board of India, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MR. SANJAY CUPTA

[PERSONAL GUARANTOR TO M/S C & C CONSTRUCTION LTD)
RELEVANT PARTICULARS

1.| Name and Address of Personal
Guaraniar

2] Insahvency Commencement Dale

3, | Details of order admiffing the applcation

4| Name and registration number of the
Resalufion Professiona

5, Address and e-mail of fhe Resalution
Professsional, s ragistered wi the Board

.| Address and E-milmhe usad for
carmespondence wilh the Resalution
. Prafeszionali Claim submisson

T La=t date for submission of claims
B. | Relevant Fams are availabie at:

L=}

Data : 141h May, 2024
Place : Moida, UP

_ l_-_Iarg'ana» 1;2_!]01.

| Ordlar dated 15t May, 2024 passed by the Hor'tle

Maotice &5 hersby given that the National Company Law Tribunal, Principal Bench at New Dehi, has
orared the commencement of Insolvency Resoiubion Process of Mr, Sanjay Gupta, Ri'o F-4, South City,
Phase |, Gurugram, Haryana- 122001 (Personal Guarantor to MI5 C & C Construcion Limited) from
15t May, 20284 (Cogy of yploaded al NCLT websile an 108h May, 2024)

Tha craditoes of Mr. Sangay Gupta ane hereby caliad upon to submif their claims with proof an or befone
dth June, 2024 [o1he Resoluiion Profecsicnal at
Thie creditors shall register claimes with the resolution professianal by sending deails of the claims by way
of elecironic communications or Shraugh courir,
Submizsion of false or misleading proofs of claim shall attract penalties.

m Deépah Maini menfioned herein below along with interest thereon at contracted rate.
IP Regn. Mo.: IBB11PA-003IP-P-0067 201 7- Mame of Borrower | Loan Description of Date of Notice Notice Date of 3
| 2018111149; AFA valid till - 15 November, 2024 Alc. No. Secured Asset Uis13(2) | Amount (Rs.) |Repossession
Address: C-100, Secior 2, Meida, Ustar Pradesh-201301 1- Mr. Kishor Kumar | HLNOD | Residential Flat No. D4S03.1 44.01.2024 | INR. 0O-May-24
Email : deepak maini@insoivencysanices.in Silo Mr. Jagdish 03008 | Tower NoJBlock No. DZ, 9TH 47,39, T93.15/-
¥ - A0 Bactor ? Noida Uar Pradeshoa0i30 Prasad (“Borrower |88465 |Floor, Total Super Area 1285 {Rupees Forty
copyebealbars= e e & Mortgagor”) Sq.Ft (118.379 Sq Mir), Garpet Saven Lakh
; e 2- Mrs. Savita, Wio Area T43.868 Sq.Ft{69.1075q Thirty Ninge
| &th June. M4 Mr. Kishor Kumar r), consist of drawing room. Thousand
NWebiink e (“Co-Borrower ") 2BKH, situsted in the rasidential Seven Hundred
Weblink: hitos: fww.ibbi go home/dawnioads 3- Mrs. Usha Rani group housing complex at Ninaty Thres &
Wio Mr. Jagdish Saviour Park, loni road, village Fifteen Paisa
Prasad. ["Borrower Kherhera, Pargana Loni, Tehsil Only) as on 11-
& Mortgagor”) & District Ghaziabad, January-2024

IBBI Reg No.: IBEIIPA-0011P-P-006T6/2017-2018111143

Mumbai = 400055 India, Website: www.yesbankin  Emall: communications@yeshank.in
CIN: LES190MH2003FLC 143244

POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property)

The undersigned being the Authorized Officer of YES Bank Lid, under the provisions of the Securlisation and
Reconstruchon of Financiads Assets and Enforcement of Security Inferest Act 2002 and in exercise of powers
conferred under Sec.13(12) read with rule 8 of the Securty Inferest (Enforcement) Rules, 2002 issuad demand
notices calling upon the respeciive bomowers mentioned herewnder 1o repay the amounts mentioned o the
raspaclive notices Lis. 13(2) of the said Act within a pariod of 60 days.

Thee respactive bormowers having failesd to repay the said amounts, notice is hereby given bo B borrowars and public
in general that the undersigned has aken symbolic possession of the properbies described herain below in exercise
of powers conferred on me under Sec. 1.3(4) of the said Act read with Rule 9 of the said Rules.

Thee respective bomowers in particular and public in general are hereby cautioned not to deal with the said properies
and any dealing with these propertias will be subjact to the charge of the YES Bank Lid. for the respactive amount

Mr. Sanjay Gupta
Address: F-4, South City, Phase |, Guragram,

15t May, 2024 (Order uploaded &t NCLT
wehisite on 101h May, 2024)

NCLT, Kaw Deki, Principal Bench in LA, No
10712024 in TP Mo (18] ﬂ.’."vlﬂ_l?l]ﬂ

As contamplated thal under Section 13 (B) of the Acl, in case if the dues togetharwith all costs, charges and axpenses
incurrsd by us are tendered al any lime before the date of publication of the nofice for public auction’ Sale then Sale
shall nod be concluded and secured 2sset shall not be sold or transfered by us, and no further siep shall be taken by
s or transfaror sala ol thal sacured assat, Sl

Date: 10.05.2024 Authorized Officer
Place: Ghaziabad ¥ES Bank Lid.

thoa email address menticnad against entry No. 6.

speed postor registered letier.

Deepak Maini
Insalvency Professional

AFA valid till ; 19¢h November, 2024

BEFORE DEBTS RECOVERY TRIBUNAL-N, DELHI
ATH FLOOR JEEVAN TARA BUILDING
PARLIAMENT STREET NEW DELHI-110001
Motice under Seclion 19(4} of the Recovary of
Dabts Due to Banks and Financial nstitutions
Act. 1993 read with Rule 12 & 13 of the Debits
Fecovery Tribunal (Procedura Hules) 1983].

In the matiar of
TA Mo 5262023 Diate: 08.05.2024

HDFC BANK LTD. , ... Applicant

M'S MY FASHION INDUSTRY & ORS
T, RESPODENT
Defendant

D1. My Fashion Industry, E-3/60 Chanakya
Flace Pari-1 30 Ft Road New Delhi-58

02, Mr. Mukesh Kumar Slo Kasturi Lal, Rlo
HA-MEUGF Gali Mo 7-8 Jazhi Road Karol Bagh
Demi-05. D3 Mr. Raju Sharma Slo Nr.
Vishnudev Sharma Rio 214-215 Joshi Road
Karol Bagh DelhiHlS Alscat 214 Black-J Wesl
Sagar Pur Mew Dalhi-55

D4, Mr. Maneet Pruthi 3/o Mr. Munishwar Lal
Rio Flat Mo 14-B Grownd Floor LEG Flats Black-
CC Maar Clock Tower Hari Magar Rajouri Ganden
Delhi-32. Afsp at 214 Block-J West Sagar Pur
New Dehi-54

D5, Ms. Asha Devi Wio Mukesh Kumar Rio Flat
Mo -85 Second Floor Sect 8 Dwarka Delhi - 75.
Alzo 3t A-2T3 Village Palam Rajspur Road
Madhu Vihar Littam Nager Mew Defhi

Whereas the above named applicant (2] has!
have instituted a case for recovery of
Rs.5,78,13,729.22 (RUPEE FIVE CRORE
SEVENTY EIGHT LAKH THIRTEEN
THOUSAND SEVEN HUNDRED TWENTY
NINE AND TWENTY TWO PAISE OMLY)
agdinst you and where as it has been shown o
the safisfacton aof the Tribungl that # is ned
possibla Lo serve you in the ordinary way
therafora, this nolice & given by adverisemen
directing you to make appearance in the
Tricunal on 20.09.2024 At 10.30 AM.

Take nofice that in defeult of wour sppesrance
on the day bsfore the mantioned, the cass will
b heard and datarmined in your absanca,

Al ihe maiters will be taken up theough video
Conferencing or physical and for that purpose:-
(11 &l the AdvocetesiLiligeanis shell download
the "CiscoWebex" application'software:

(I} “Maating ID® and Passward for the dale of
hearing gua casesz o be taken by Honble
Presiding Officer’ Regisirar shall be gsplayedin
the daily cause list itzelf ai DRT Official Portal
i.e, dri.gowin (N1} In any exigency qua that the
Advocale/Litigants can confact the concemed
official at Ph. Mo, Z3T4847E,

Géven under my hand and seal of the Tribunal
this the (Bth day of May, 2024

By Order Of The Tribunal
Section Officer
seal ORT-1I, Delhi
EEFORE THE MATIONAL COMBANY LAW
TRIBUNAL

BENCH MO, I, AT NEW DELHI
COMPANY PETITIDN NO. CP [CAA) J1NDY2024
CONMNECTED WITH
COMPANY APPLICATION HNO. CA (CAR)
SAMD) 0T
{under Sections 230-232 of the
Companies Act, 2013}

IN THE MATTER OF THE COMPANIES ACT, 2013
AND
IN THE MATTER OF THE SCHEME OF SCHEME
OF AMALGAMATION BETWEEN ABHIPRA
TRADING PRIVATE LIMITED; GRAPHIC
RESEARCH COMNSULTANTS INDMA PRIVATE
LIMITED; UNITED BUILDWELL PRIVATE LIMITED,;
VIMEETA TRADING PRMATE LIMITED: VIPUL
EASTERN INFRACON PRIVATE LIMITED, AND
VIPUL LIMITED; AND THEIR RESPECTIVE

SHAREHOLDERS
AMD
INTHE MATTER OF:
Abhipra Trading Pvt Léd. 3 company incorporaled
uncker the Companies Aot 1856, having s registersd
office at Urit Ma. 201, C-50, Mehiya Magar, Mea'
Dehi-11 0017,
.. Petitianer Company No. 1
AND
Graphic Research Consultants india P, Lid,, 2
comgany incorporated under the Companies Act,
20r13, hearsing its regissered offioe & Unt Ko, 20, C-50,
Mahviya Macar, Mew Dedhi-110017
o Pfitiones Company Mo, 2
AMD
United Buildwell Pvk. Ltd., & compary nGxrporalad
under b Companies & 2013, having 5 ragisterad
cffica at Ut Ma. 207, G50, Mahiva Nagar, Mew
Dethi-110017.
... Pefitioner Company Mo, 3
AMD
Vinseta Trading Pt Lid. & company incorporaled
under the Companies Aot 2013, having s registered
offica at Urit Ma. 201, C-50, Mahiya Magar, Mew
Dedhi-11 0017,
... Petithoner Campany Mo, 4
AND
Vipul Eastern Infracon Pvb Lid, 2 company
rroporaled under the Companias Acl, 2013, having
s regpstened office al Unl Moo 2070, G50, Madwya
bggar, M D= 110017,
... Pafitiones Company Mo, 5
AMD
Wipul Ltd.. a company incorporadad undar the
Companies &ct, 2013, having i registerad offica at
LUrat Mo 201, C-50, Makiy=a Magar, Maw Dethi-11017.
.. Pefitioner Company Mo, &
WOTICE GF PETITION
Miofice is hereby gieen that 8 joint petifon undar
provisions of Saciors 230 and 232 of the Companies
Act, 23 ("Petition”™), for ablalning sancion 1o a
geheme of amagamation bateesn Abhipra Trading
Private Lirited, Graphic Ressarch Consultants Inda
Private Limeed, United Bulcwell Private Limited
Yinesta Trading Private Limited, and Vipul Eastem
Infracon Privale Limited (together the “Transberor
Companies™ o “Amalgamating Companies™) wilh
Wipul Limited ("Transferes Company™ of
"Amalgamated Company™); and lheir respache
sharefaldars ["Scheme™), under Secfions 23] o 232
and ofhar applicabie provisions of the Comparies Act
2013 |“Aet™), was presented by the Pelifioner
Comperies and was haard by Honfole Bench Mo (1 of
the Matoral Compary Lew Trounal, at Mew Dake
("Tribumal") on 03 May 2024, and the said pedfion 5
neay fivad for hearingTurner proceedings an 28 May,
2024, Ay person desious of supporting o Oppasing
the said Peslion should send to the pelitioner’s
avocate, notos of hisher intenton, skgned by Fimher
of hesther shaocaie, Wil heher name &nd adiness,
50 &5 o reach The pedboner's advocabe nal Laker fhan
e (2 chans befone the date fised for the heanng of
the: Pettion. Whene ane seeks o oppose the Petiion,
the grouncs of apposion or & copy of isher aflidawt
shal be furnihed wilh such molce. & copy of the
Petibor wil be furmished by e undersigned & ary
pErzan reguinrg b Same on paymenl of He
priscribesd Changes for iha sama,
=0-
Wirant Rehila
{Adwvacata for Petitionars)
M: #5198 18297563
E: officei@rclegal ca.in
Aodrass: B4, Nilgin Apartments

HIF DA,
: F

B hisln

HINDUJA HOUSING FINANCE LIMITED

Regional Office: 418, 4ih Flooar, Pearl Omaxe Tower 2, Metaji Subhash Place, New Delhi-110034

GContact No.: 8826934787, Authorized Dificer: Harsh Tiharia, Email: harshtiharia.g@hindujahousingfinance.com
GLM - MR. KASHISH BHATIA AND MR. SUNNY MALIK

PUBLIC NOTICE FOR AUCTION CUM SALE

Mobes is hereby given 1o the public i general and in particular 1o the Borrowen|s) and Co-Borrawar|s) that pursuant to taking possession
of the secured asset meniioned hersunder by the Authorized Oficer of Hindusa Housing Finance Lid, under the Secuifisation and
Reconsfruction of Finandal Azsets and Enforcemant of Security Interest Act, 2002 for the recovery of amount due from borrowerls,
offers are imvited by the undersigned in sealed covers for purchase of immaovable property, 25 descabed hereunder, to be sold on, as "As
Iz Wheare ls Bazis', “As |5 What Is Bazis' amd “Whatever 18 There ks Bagis', Parliculars of which ara given balow:-

Date & Time of Auction : 31-05-2024 at 11:00 hrs.

Er.

Mo,

Borrower(s) | Co-Borrower(s)/
Guarantor(s)

Diermand Motice Date
and Amount

Description of the Immovable
property

Reserve Price (RP)
Earnest Money
Depaosit (EMD)

(10% of RP)

{Loan Account No.
DL/IDEL/'DLHEAQOODO012 &
DLDEL/DLHIYAGNO001121)
1. Mr. Devendra Dhyani, TD-2/62, Ram
Park Lord, Ghaziabad, Uttar Pradesh-
20M02
2. Mrs Suneeta Dhyani, 7D-2/65, Ram
Park Lomi, Ghaziabad, itar Pradesh-
201102

Demand Notice date:

10.10.2022
Es. 15,46,463/-
(Rupees Fifteen Lakhs
Fordy Six Thousand
Four Hundred and Sixty
Three Only] as on
01.05.2024

All that piece and parcel of the
property bearing Flat Mo. SF-02,
Second Floor, area measuring 60 Sq.
Yards. Plot on Khasra Mo 289, Prem
Vihar llird, Village, Sadullabad, Loni,
Ghaziabad, Uttar Pradesh., Bounded
by: North: Plot of other, South; Piot of
odher, Eash: Pl of another owner,
West Road 20 ftwide

< 7,00,000/-
< 70,000/-

(Loan Account No.

DLMTG/MTHGIAQO0000140)
1, Mr. Gauray Sharma, C-30, New Mot
Nagar, 3rd Floor, Raja Pura Kalan,
Rohini, Sector-T, Marefa, Naw Delhi-
110085
2. Mrs. Reema, C-30, New Mol Nagar,
Jrd Floor, Raja Pura Kalan, Rohini,
Secior-T, Marela, New Delhi-110085

Demand Matice date:

30.11.2022
Rs. 27,02,T36/-
iRupeas Twenty-Sawen
Lakhs Two Thousand
seven Hundred and
Thirty-six) as on
071.05.20:24

Fiat No. B-102, First Floor, Front side
anea measuring 60 Sq. Yards, Built
on Plot NoA-1/3, area measuring
400 Sq. Yards. Out of Khasra
Mo.483/1, Situated in the area of
Village Molarband Tehsil Kalkajl
Defhi 110044, Boumded by: East:
Property of Gauray, West: Road, Morth:
Other's Proparty, South: Road

< 15,00,000/-
< 1,50,000/-

PUBLIC NOTICE
(Under Section 102 (1) & (2) of the Insolvency and Bankruptcy Board of India, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MR. AMRIT PAL SINGH CHADHA

SHIVALIK SMALL FINANCE BANK LTD.

Registered Office : 501, Salcon Aurum, Jasola District Cendre, New Delhi - 110025
CIN : Ua59000L3020PLCIBG02T

POSSESSION NOTIGE (For immovable property) Rule 8(1)

P

A2

(PERSONAL GUARANTOR TO M/S C & C CONSTRUCTION LTD.)
RELEVANT PARTICULARS

Whereas the undersigned baing the Authorised officar of the Shivalik Small Finance Bank ar.
Shivalik Mercantile Co-operative Bank Ltd. under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Secusity Interest Act 2007 and in exercise of Powers
conferred under seclion 13412) read with rubke- 3 of the Security Interest (Enforcement) Rules
F02, issued a Demand Motice dated 27-02-2024 for loan A'c No, 100741014162 calling
upon the 1. Mr. Subhash Chand Saini /o Babu Ram Saini (Borrower) Rio H, No-586,
Kulesara 5, Gautam Budh Nagar Uttar Pradesh 201306, 2. Mrs. Yasoda Saini wio
subhash Chand Saini [Co-Borrower’ Mortgagor) Rio H. No-586, Kulesara 5, Gautam
Budh Nagar Uttar Pradesh 201306, 3. Vinod Kumar Slo Ram Sewak Singh (Guarantor)
Rio H. No-386, Hulesara 5, Gautam Budh Magar Uitar Pradesh 201306 to repay the
amournt menfioned in the notice being Rs.21,57,0000- (Rupees Twenty-One Lakh Fifiy-
seven Thousand Only) within 60 days from the date of receipt of the said nofice. The
Borrower having failed io regay the amouni, notice is hereby given 1o the Bomowen|s) and the
public in general that the undersigned has taken possession of the propery described herain
below in exercise of powers conferred on himdher under sub-section (4) of section 13 of the
Act read with rule & of the Security Interest (Enforcement) Rules 2002 on the Bth day of May of
the year 2024, The Borrower(s} in particular and the public in general are hereby cautioned
mod 10 dal with the property and any daalings with the property will be subject Lo the charge of
the Shivalik Small Finance Bank Lid. for an amount of Rs.21,57 000/ (Rupees Twenty-One
Lakh Fifty-Seven Thousand Only) and inlerest thereon

The Borrowear's attendion is invited to the provisions of Sub-Saction (8] of Saction 13 of the
Act in respect of time available. to redesm the secured assets.

1| Name and Address of Personal
Guarantor

Mr. Amrit Pal Singh Chadha
Address: House No. 4410, DLF Phase-I¥, Near
_ Galleria Market, Haryana-122009
1st May, 2024 {Order uploaded at NCLT
| webaita on 101h May, 2024)
Order dated 1st May, 2024 pessed by the Han'ble
MCLT, Wew Dedhi, Principal Benchin 1.4, Na.
| NZ2NDV2024 in C.P. No.. (1B)- 4584 PBH2021
Mr. Deepak Maini
IP Regn. No.: IBBINPA-O1IP-P-I06 TE2017-
_ - _ | 01811148, AFA valid tll : 15th November, 2024
b 2| Address and e-mai of the Rescition Addrass: C-100, Secior 2, Noida, Utkar Pradesh-201301
Professional, as reqisterad with the Board | Email ; deepak. mani@insolvencysenicas.in
| 6| Address and e-mai fa be used for Address: C-100, Sector 2, Naida, Uttar Pradesh-201301
comrespandence with the Resodulion Email ; deepakman pgiigmai.com
|| Professionall Claim submission | .
| T.| Last date for submissicn of claims . dth June, 2024
| & | Relevant Foems are avaitable at Wablink: httpe:/fwrav iobi gavinhomeidownlcads
| Natice is hereby given iat the National Company Lew Tribunal, Principal Bench at New Delhi, has
ordered the commencement of insolvency Resolufon Process of Mr. Amrit Pal Singh Chadha,

j: 2| insolvency Commencement Dale

] .'De‘.ails-'uf-:lrder'a'dﬁ'!mn'g the appicas an

l'..-'l:

' 4| Name and regislrélim number of the
Resokution Professional

(Loan Account Mo,
DL/DEL/DLHI/AD00000018)

1. Mr. JASBEER, House number 9,
Khanpur Jabli, Pani Tanki, Meiro,
Ghaziabad, Uttar Pradesh, India-
201102

2. M5. RAJESH DEVI, House nunsber
9, Khanpur Jabb, Pani Tanki, Melro,
Ghaziabad, Uttar Pradesh, India-
20M02

Demand Motice date:
OF.08.2021

Rs. 36,90,060/-
(Rupees  Thirty-Eight
Lakhs Minety Thousand
and Sixty Only) as on
01.05.2024

All that piece and parcel of property
Residential Property Plot no. 8, 1st
Floor, out of Khazra Mo.8-M, situated
in the revenue of Uttar Pradesh
measuring 208 Sg. Yard, Gram
Khanpur, Jabti Pargana & tehsil
Loni, District Ghaziabad, Uttar
Pradesh, Bounded by East; Plot No.
10, Subhash, West: Rasta 12 feei wide,
Morth: Other Plot, South: PledNo. 11

< 9,00,000/-
< 90,000/-

(Loan Account Mo,
DL/BDP/BDRP/ADOODOD3E0)

1. Mr. Paresh Tripathi, Flat No. 402,
316, Gali Mo, 2, Mahavir Endave, New
Delhi— 110045

2. M=, Poonam Paresh Tripathi, Flat
Mo, 402, 316, Gah No, 2, Mahavir
Enclave, Mew Delhi- 110045

Demand Matice date:
13.04.2023
Rs. 35,69,483/-
(Rupaas Thirty Five
Lakhs Sixty-Nine
Thousand Four
Hundred and Eighly-
Three Only] as on

01.05. 2024

All that piece and parcel of property
bearing A portion/Flat Mo, B-1, area
measuring 680 Sq. Feet, First Floor
of Property Bearing MNo. G02ER20,
Block-A, Ward Mo. 3, Old Khasra Mo,
1668, Mew Khasra No. 113173 Min,
Situated at Bariwalakuan, Mehrauli,
Mew Delhi-110030, Bounded by: East:
Other Praparly, Wesl: Common
Fassage, MNorth: Property Mo, 802, E-
12, South: Property Mo, B2, Block -8B

< 15,00,000/-
< 1,50,000/-

| Rle House No, 4410, DLF Phase-IV, Near Galleria Marked, Haryana-122008 {Perscnal Guarantor to Description of the immovable Property

iLoan Account No.
DUDEL/DLHVAGOOO00174)
1. Mr. Puneet, 10-6/10, Shiv Mandir
GaliMo-7, Maujpur Deshi-110053
2. Mrs Jamuna Devi, 10-B/10, Shiv
Mandir, Gali No-7, Maujpur Delhi-
110053

Demand Notice date:
17.08.2021
Re. 1B8,26,363/-
(Rupees Eighteen
Lakhs Twenty-3ix
Thousand Three
Hundred and Sixty
Three Only] as on

01052024

All that piece and parcel of property
bearing Flat No. 206, First Floor,
Constructed on Property Bearing
No. 13 & 14, Area measuring 201.66
5q Yards + 240 sq Yards = 441.66 5q
Yards, situated at Manish Vihar,
Village Leoni, Pragana Loni,
Ghaziabad, Uttar Pradesh,
Boundanes as : East 30f wide road,
Weet 30t wide road, Morth: PleiMo. 12
Sourth: 200 wide road

< 11,00,000/-
< 1,10,000/-

iMis. C & C Construction Ltd] fram 1st May, 2024 {Copy of order uploaded at NCLT websile on
10h May, 2024}

| The cracitors of Mr, Amrit Pal Singh Chadha are heraby called upan 1o submit thair claims with proof an

| or before 4thJune, 2024 othe Resalution Professiorsal at the e=mail address menfioned againstendny Mo, 6.

| Tha creditors sheall repister claims with the resolufion prafiessional by sanding detais of the caims by way

Equitable Mortgage on the Property: Residential Plot, measuring an area of 100 3q.
Yards, Situated at Khasra No. 702, Village Suthiyana Kuleshara, District Gautam Budh
Magar Uttar Pradesh, Registerad in revenue records of Bahi No.1, Jild No.16623, Page
Mo, 259/280 Serial No. 26461 Dated 11.08.2014, In the name of Mrs. Yasoda Saini wio
Subhash Chand Saini. Bounded by:

iLoan Account No.
DL/BDF/BDRP/AN00MO05ES)

1. Mr. Rahul Ganguly, Add: N- House
Wumber- 11/321, Ground Floor DDA
Flats, Kalka ji, New Dethi-110019

Z. Mrs. Riya Chowdhury, Add: M-
House Number- 117321, Ground Floar
DDA Fats, Kalkaji, New Delhi-110019

Demand Notice date:
25.01.2023
REs. 30,84 211/-
iFupees Thirty Lakhs
Eight-Four Thousand
Two Hundred and
Elavan Only} as on

01.05. 3024

All that piece and parcel of Second
floor, built on Property No. 102819,
Land area measuring 150 Sq.yards.
out of Khasra No 60083, Situated at
Govind purl Kalkaji Garden, MNew
Delh=110014,

< 22,00,000/-
< 2,20,000/-

I :felech‘m‘lmmn'rnmi-:aﬁ:m :fﬂ?rnugh couner, speed post orregisierad Iette “F"'_E'T'.Ih Whetof Nir. Ravindra E‘Eulh 5TE|tuf Asha & Hmle-sh
| Bubmiszion of false or misleading proofs of claim sl'lallat!.ractpanalllmsiﬁ5mE‘"':|!Iip..;p.if:l.;i.l;;E :.ﬂ.;.:';: West Digar Plot Exal 257t wide Road
Date - 14th May, 2004 IBBI Reg No.: IBBIIPA-D01/IP-P-00676/2017-2018/11149 | | Date: 08-05-2024 SR e
' AFA valid till : 19th Novembaer, 2024 Place: Noida Shivalik Small Finance Bank Lid

{Place ; Noida, UP

Jay Ushin Limited

CIN: L52110DL1986PLCO25118

Keqistered Office: Gl-48, G T Karnal Road, Industrial Area, Delhi 110033
Email 1D: julinvestorsi@jushinindia.com, Website: www.jpmgroup.co.in
Phone: 011-43147700

FORM A
PUBLIC ANMOUNCEMENT
iLinder Regulaton & of the Ingolvency and Bankrupicy Board of Indta (Insoivency Resclution Process
for Corparale Parsans) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PMS-COM-PRO (INDIA] PRIVATE LIMITED

NOTICE

{Loan Account No
DLEDRBDRAANOOOOO3E)

1. Mr. Deepak Goyal, House No. 329,
Istwar Calony, Bawana, Delhi-110038
2. Mrs. Geata Goyal, Housae No. 329,
Ishwar Colony, Bawana, Delhi-110039

Demand Notice date:
24042023
Re. 59,38,T721/-
(Rupees Fifty-Mine
Lakhs Thirty-Eight
Thousand Seven
Hundred Twenty-One
Only)ason(1.05.2024

All that Piece and Parcel of Property
bearing Residential Flat No. D-2,
Third Floor without reof rights, area
measuring 750 Sq. feet and flat No. D-
3, Third floor without roof rights area
measuring 350 Sg. fts. Of property
Mo. 602-Ei20, Block-A, Ward No. 3,
Oid Khasra No. 1668 and New Khasra
Mo, 1151/3 Min, Situated at Bariwala
Kuan, Mehrauli Tehsil Hauz Khas,

New Delhi-110030

¥ 26,00,000/-
< 2,60,000/-

Motice is hereby given pursuant to the provisions of Section 110 of the

Companies Act, 2013 read with applicable rules of the Companies Act, 2013, Q5 RELEVANT PARTICHLARS

__|PM3-COM-PRO {INDIA) PRIVATE LIMITED

: . [Name of Corporate Deblor
the Company has completed the dispatch of Postal Ballot Notice dated May 8, 15i2/1995

2. | Date of incorporation of Corporgte Debior
2024 on May 13, 2024 along with explanatory statement through e-mail, Regustrar of Comparses, Delhi

. | Autharily tnder which Corporate Debtar is
The Special resolutions, as per details set out in the postal ballot notice are to

incorporated | regeslared . :
Halis Stal b | U74895DL 1995PTC 65462
be transacted by postal ballot which includes electronic voting (*e — voting”).

Registered Oiffice: 3%, SECOND FLOOR
SHAHFURJAT, NEW DELHI. Dealkhi, India,
110049 Corporate Office: Nil
2504 2024 (Roweaver, the order was recenves
on 11,05.2024 by email from Advocate
{Bajpih KumerBanpdl) .
26102024 18, 180 days from Insolwency
Commencement Dale

. [Comarate Identity No. ' Limited Liabliity
|Identification No. of Carperate Debhar

The Company is pleased to extend e — voling facility for its members to enable + |Address of the regestered office and

them to cast their vote electronically only. The Company is availing the services At A L1 omorie O
of Mational Secunties Depository Limited ("NSDL") for its e~voting platform.

The e-voting period commences on Thursday, May 16, 2024, at 09:00 a.m. IST

and will end on Friday, June 14, 2024 at 5:00 p.m. IST. During this period,
members of the Company holding shares as on Friday, May 10, 2024 (*Cut off

o | Insolvency commencement date in respect
of Corporate Deblor

Resolution Process

(Loan Account No
DLMTG/MTNGADD0000085)

1. Mr. Kamal Bajaj, G.4/19, Sector 16,
Rohini Morth-Wesi Dalhi. Metro, Dalhi,
India-110085

2. Mirs Jyotl Bajaj, G.4M1, Secior 16,
Rohini Maorth-West Delhi Meiro, Delhi,
India-t1100385

Demand Notice date:
03.08.2022
Rsg. 51,64,994/.
(Rupeas Fifty-One
Lakhis) Sixty-Four
Thousand MNine
Hundred Minely-Four
Onlyiason01.05.2024

All that piece and Portion of Property
Bearing Pvt. No. C-002 area
measuring 90 sq. yds, and portion
bearing Pvt. Ne. 003 area measuring
42 5g. Yds. [Total area measuring 132
5q. Yds) beth on Upper Ground
Flaor, {front side). bullt on plot no. A-
1/3, area measuring 400 Sg. Yds. out
of Khasra No. 48811, situated in the
area of Village Molarbad, Badarpur,
Hew Delhi-110044

< 25,00,000/-
< 2,50,000/-

date") may cast their vote electronically only.
The Board of Directors of the Company had appointed Mr. Rawvi Sharma

(Membership No. FCS 4468) or failing him, Ms. Suman Pandey (Membership
Mo, FCS 7606) Partners of Mis RSM & Co., Practicing Company Secretaries as

Maohd Mazim Khan

Reg. No. [BBIIPA-QO2AP-NOGOTE2017-
1810207

Sddrass: MMNEK House, SA0-10, Basemend
Easzl Patel Magar, Mew Delk-110008, India
Email Id: nazim@mnkassociates.com

. |Name and registration numGer of the
Insolvency Professional acting &s intesim
Resclution Professional

. |Address and e-mail of tha Inferm
Resohution Professional, as registared with
the Board

a Scrutinizer to the Postal BallotRemote E-Voting process in a fair and
transparant manner.

Member(s} who have not received Postal Ballot Notice may write to the
Company at the registered office or send an email to
julinvestorsi@jushinindia.com. The notice of the postal ballot is also displayed
on the Company Website hitps:/jpmgroup.co.in/postal_ballot_result! and also
on National Securities Depository Ltd. at https:/fwww.evoting.nsdl.com!

In case of any gnevances/quenes, members may refer to the Frequently Asked
Questions (FAQs) and e-voting user manual for members available at the
Downloads sections of www.evoting.nsdl.com or call on foll free no.;1800-222-
9% or send a request at evoting@nsdl.co.in or contact Ms. Jyoti Katana,
Company Secretary email: julinvestors@jushinindia.com

The results of the Postal Baliot will be declared on June 15, 2024 at the
registered office/Corporate office of the Company and shall be hosted at
website of the company i.e. www.jpmgroup.co.in and on the website of NSDL
.. www.nsdl.com The results will be intimated to the Stock Exchanges within

Address; MWK House, BAR-10, Basement,
Easl Palel Magar, Mew Delh-110008, India
E-rriail 1D: razmi@mnkassociatas.com,
| cmppms@gmai com

2500512024 :
Mo Class of Credors could be ascartained at
this slags.

|| Address and e-mail fo be used far
comaspordence with the Infsrim Resoluban
Prafessional

1./ Last date for submission of claims.

Classas of Creditors, ifany, under clause (b)

of sub-zaction [BA) of section 21, ascertaned

by the Intenim Besolution Professional

Names of Insolvency Professionats ideniified

1o act as Authonised Reprasentative of Creditors

in & class (Three names for aach dass)

{a] Relevant Formsand

(b} Details of authorzed represantatives ane
available 8l :

Maliceis heraby given that tha Maforal Comparty Law Tribunal, Indore Bench has ordansd the commencement of

acomonaia inschancy resoldon process of fhe Camival Fime Privale Limiled on 29,04 2024,

Thoe Cregibars of Carnival Fims Privabe Limibed ane heretry caled upon o submil i claims with prood on

or biefane 230G 024 10 the Inkerm Resolution Professional @l the addness mentioned againstentry Mo 10

The Financial Crediars shall submit thedr claims with prood by electronic means only. All other Crediles

miay sufimit the claims with proofin permon, by post or by elecionic maans

& Financial Cred#ar bakanging 1o & class, as listed against the enfry Ma. 12, shall indicate &= chaica off

13 Mo Class of Cressors could be ascertained at
this stege accordingly no Authonized
Reprazanlative b progasad.

jajWab [nk: heipsThb povinhemaldownioads

(b} Not Applicable i view of Column 13

i

Loan Account No.-
OL/DEL/DLHIADNOO0CATT and
DUDEL/DLHIAN00001130
1. Mr. KAMAL KHATRI, D-s08, g
Floor, Sireet Mo-D3, Lamxi Magar,
Shakaspur Baramad, Shakarpur, Delhi-

110092
2. MS, POOJA KHATRI, D-694 Zrd
Floor, Sirest Mo-D3, Laxmi Magar,
Shakaspur Baramad, Shakarpur, Dedhi-
110092

Demand Notice date:
17.08.2021
Rs. 20,41,464/-
(Rupees Twenty
Lakh{s} Foriy-One
Thousand Four
Hundred Sixty Four
Only)ason(1.05.2024.

All that piece and parcel of Flat Mo,
FF-5, First Floor without roof rights
admeasuring 70 sq. Yards, Built on
plot No. B-1/3 Situated at Ganga
Vihar, Village Sadullabad, Pargana
Loni Tehsil & District Ghaziabad,
Uttar Pradesh, Boundaries : EAST
Service Lane, WEST: Road 400 Wide,
MNORTH; PlatB-14, SOUTH: Piot B-173

< 9,00,000/-
< 90,000/

Loan Account No.
DLDELDWHDAADD00001 26

1. Mr. Manish Chauhan, G3, DDA Flat,
Kali Muspd, Sita Ram Bazar, Delhi
GPO, Delhi-110006

2, Mrs. Rajkali, GE DDA Flat, Kali
Musjid, Sita Ram Bazar, Delhi GPQ,
Dalhi-110006

Demand Notice date:
07.08.2021

Rs. 20,72,321/-
(Fupees Twenly Lakhs
Seventy Two Thousand
Three Hundred Twenty
One Only) as on
01.05.2024

All that piece and parcel of
Residential Property Plot No. C 248,
area measuring 73 3g. Yards, First
Floor, Khasra No, 421, Situated at
SLF Ved Vihar, Hadbast Gram
Saldulahbad, Pargana Loni, Tehsil &
District Ghaziabad, Uttar Pradesh,
Boundaries: East: Plot Mo. C 247,
West: Plot No. C 249, North: Other Plot
South: 18 Mtrs Road Wide

< 12,00,000/-
< 1,20,000/-

the prescribed time where the Company's shares are listed.
By order of the Board of Directors

Aulhonsed Represantaliva from among the threa Insatvency Professicnals listed against antry Ne. 13 %
ecias Aulhonsed Reprezantaliva of the dass in Form CA. Mot Applicable

Submission of false or misleading proofs of claim shall attract penaltias

Loan Account No.
DL/DELDLHIADOOO00:9S
1. Mr. Nawab Hasan, M-116. Second
Flaor, Vishnu Gardan, Delhi-110018
2. Mrs. Raziyva Sultana, N-116, Second
Flaor, Vishnu Gasdan, Delhi-110018

Demand Nofice date:
a0.11.2022

Res. 24,78,849/-
(Rupees Twenty Four
Lakhiz} Sewventy Eight
Thousand Eight
Hundred Forty HNine
Onlyhas on01.05.2024

All that part and parcel of the property
Entire Second Floor without
RoofTerrace Rights area measuring
75 54. Yds. Built on property baaring
Ho. NE-105-E out of Khasra Mo, 211472
situated in the area of village Khyala
colony known as Vishnu Gardan, New
Delhi-110018, Bounded by; East; Road
201, West Gali & Ft., North: Remaining
portion. of property Mo, NE-105-E,
South; Plot Mo, NE-105-D

< 22,00,000/-
< 2,20,000/-

4, Barakhamba Road, New Delhi-110001

For Jay Ushin Limited 5
Jyoti Kataria Mahd Nazim Khan
Date: 13/05/2024 Compliance officer & Company Secreta Diate: 13.05.2024 Interim Rasolution Professional
Place: Gurugram " i Th'l.}rtlu.: 553?%f Place: Delhi Reg. No. IBB1A4-002/°-N00DTEI2017-1810207

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601

DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL),
their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2)
of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon
and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stat-
ed in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

ADITYA BIRLA

CAPITAL

v
'

SI. Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date Date of D:\nT:#c?tN%Ltlﬁ: g?age;n
No Co-Guarantor & Loan A/C No. Demand Notice Date
1 1. VISHAL KUMAR BANSAL First Floor, Unit No. Ff 162, Haryana, Sohna Road, Jmd Megapolis, I.T. Park, Village Tikri, Sector 48, 03.05.2024 08.05.2024 Rs. 87,45,102.66/-

(Rupees Eighty-Seven Lad
Forty Five Thousand One
Hundred Two and Sixty Six
Paise Only) by way of out-
standing principal, arrears
(including accrued late

Tehsil And District Gurgaon, South City li, Gurgaon, Haryana 122018 2. SWEETY BANSAL First Floor, Unit No. Ff 162, Haryana,
Sohna Road, Jmd Megapolis, I.T. Park, Village Tikri, Sector 48, Tehsil And District Gurgaon, South City li, Gurgaon, Haryana 122018
3. VISHAL KUMAR BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001 4. SWEETY
BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001 5. VISHAL KUMAR BANSAL O-96-A,
First Floor, Mahavir Nagar, District: West Delhi, Delhi 110018 6. SWEETY BANSAL 0-96-A, First Floor, Mahavir Nagar, District: West
Delhi, Delhi 110018 7. SWEETY BANSAL Flat No. 202, Building D4, Ireo Victory Valley, Sector 67, Gurgaon, Haryana 122001 charges) and interest til
Loan Account No. LNDELPNO-11220151147 & LNDELPNO-11220151148 07.05.2024
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Shop Bearing No. Ff-162, On 1st Floor, Having Super Area Of 1421 Sq. Ft. Approx.
(Covered Area Is 923.65 Sq. Ft. Approx.), Together With Impartable And Undivided Pro-Rata Share Of Land In The Same Ratio Which The Covered Area Of The Said Premises Bears To The Total
Super Area In “Jmd Megapolis”, Constructed On Land Measuring 10.025 Acres Or Thereabove, Situated In The Revenue Estate Of Village Tikri, Sohna Road, Tehsil-Badshahpur & Distt. Gurugram,
Haryana-122018, And Bounded As: - East: Entry & Passage, West: Lift/Lobby, North: Open, South: Unit No. 160

2 1. DEEPAK BHARDWAJ Unit No. A-05, Aarcity Foreste, Category-Star Villa, Plot No. Sc-02b, Sector-27, Greater Noida (West), Gautam
Budh Nagar, Uttar Pradesh-201301 2. PUJA Unit No. A-05, Aarcity Foreste, Category-Star Villa, Plot No. Sc-02b, Sector-27, Greate
Noida (West), Gautam Budh Nagar, Uttar Pradesh-201301 3. DEEPAK BHARDWAJ Villa No. 4800, Kalindi Hills, Achievers, Sec-49
Faridabad Nit, Faridabad, Haryana-121001 4. PUJA Villa No. 4800, Kalindi Hills, Achievers, Sec-49, Faridabad Nit, Faridabad, Haryana;
121001 5. DEEPAK BHARDWAJ C/O Dxc Technology Private Limited, Plot No. 44-45, Sec-62, Noida, Uttar Pradesh-201301.
Loan Account No. LNDELHL_-08170032340 08.05.2024
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Residential Apartment/Villa/Unit No. A-05, Plot Area 117.53 Sq. Mtrs., Super Area 2260
Sq. Ft. And Built-Up Area 2260 Sq. Ft., Tower/Block-A, In The Proposed Group Housing Project/Complex Called "Foreste" Situated At Plot No.-Sc-02b, Sector-27, Greater Noida (West), Gautam
Budh Nagar, Uttar Pradesh-201301.

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges, expenses, etc. there-
to failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost and consequences.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent
of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.

Date: 14.05.2024 Sd/- Authorised Officer
Place: DELHI (Aditya Birla Housing Finance Limited)|

05.05.2024| 08.05.2024|  Rs. 28,00,671/- (Rupees
Twenty Eight Lac Six Hundred
Seventy One Only) by way of
outstanding principal, arrears
(including accrued late

charges) and interest till

Loan Account No.

DLDEL/LXMDADO000E011
1. Mr. Vijay Thakur, Properiy Address:
area 105 varg gun kh no. 1552, Vill.
Raishpur Kailash Puran 2nd
Ghaziabad, Meiro, Ghaziabad, Uttar
Pradesh, Indiz-201001 Also At:
Residence Address H. Mo. 78 Bagh
Bhatliri, 3.T. Road, Choudhary Mord,
Littar Pradesh, Ghaziabad, 201001
2, Mrs. Puja, Address H. No. 74 Bagh
Bhatari Ghaziabad, Uttar Pradesh,
20100

Demand Notice date:
2403204

Rs. 33,68,5149/-
(Rupees Thirty Three
Lakhi{s} Sixty Eight
Thousand Five Hundred
Mineteen Only) as on
071.05.2024

Entire Second Floor Built Up on
House No. B-1, Out of Khasra No.
1552, Situated At Kailashpuram-ii, In
The Revenue Estate of Village
Raispur, Pargana Dasna, Tehsil &
District Ghazlabad, Uttar Pradesh,
Area Measuring 105 Square Yards Le
87.79 Sq. Mtrs., Bounded by: Morth:
Rasla 22 Fest Wide, Bhuja 21C Fest,
South: Land Others, Bhuja 21 Feet,
East: Land Others, Bhuja 45 Featl,
West Land Others, Bhuja 45 Feet

%15,00,000-
2 1,50,000/-

13

Loan Account Mo.

HR/GGM FREDIADOOOMN 14T
1. Mz. Shivanl (Borrower), 102602, 2,
J0 Feel Road, Maya kunj, Parvaliya
Colony, Mear Holi Chowk, Haryana,
Faridabad-121005 Also at: Waka
Mauvja Gaunchii Tehsil Ballabgarh
015, Dist Faridabad Jeswan Nagar,
Metro, Fandabad, Haryana-121004
2. Ms. Krishan Kumar (Co-Borrower),
10eaiZ, 2, 30 Fest Road, Mava Kunj,
Parvativa Colony, Mear Holi Chowk,

Haryana, Faridabad-121005

Demand Motice date:
10,12, 2020

Rs. 51,82 342 (Rupeas

Fifty O Lakh{s) Eighty

Two Thousand Theee

Hundred Forty Twao

Only)ason01.05.2024

All that part and parcel of the
property with all easement rights
and pathway situated at A
Residential property out of Khasra
Mo, 60152, area measuring 140 sq.
yards Mauja Gonchi, Tehsil
Ballabgarh, Disst. Faridabad.,
Bounded by: Morth; Road, South; Other
Fiot, East Foad 15 Feet Wide, West:
Oiher Property

< 30,00,000/-
< 3,00,000/-

10.

Last Date of Submizsion of Sesled Bid'Offer in the prescribed {endar forma along with EBMD and KYC is 20.05.2024 between 10:00 AM to
5:00 PM, at the Regional Office 418, 4th Floor, Pearl Omaxe Tower 2, Netaji Subhash Place, New Delhi-110034. Tendars that are nat
filked up or tenders received beyond last date will be considerad as mvalid tender and shall eccordingly be rejecied. Mo interast shall be paid

onthe EMD

Date of Opening of the BidiOffer [Auction Datz) for Propery i3 31,05,2024 at the shove-mentioned regional office address st 418, 4TH Flaor,
Pearl Omaxe Tower 2, Metas Subhash Place, New Dedi- 110034, The tender will be opened in the presence of the Authonzed Cfficar,

Date of Inspeclion of the Immovabde Property is on 2905 2024 between 11 AM o 5PN,
Further ntera st will be charged as applicable, as per the Loan Agreement on fhe amount oulstanding in the nofice and incidental axpenses,
Gcosls, eft. 15 dus and payable Wl s realization.
The notice |s heraby given o the Beerowen's and Co-Bornpwer's 1o rermain present personally at the time of sale and they can Bring the
intending buversipurchasers for purchasing e immovable properly as described herain above, as per the parliculars of Terms and

Conditionsof Sale.

The detail terms and conditions of the auction sale are incorporated in the prescribed tender foem, Tender forms ane available at the above.

mentiened Regional office

Theimmowable properywill be sald tothe highest bidder. The Progerty as mentionad will not be sold below Reserve Price
HHFL (HINDUJA HOUSIMNG FINAMCE LIMITED) s nol responsible for any habiliies whalsoever pending upan tha proparty as manbaned

abova. The Property shall ba auctioned an'As |5 Whese |5 Basis', ‘A5 85 What ls Basis' and "Whalever 15 Theara |5 Basss',

The Total Loan Qutstandng amownt & nod the loan Toreckosune amound. Al other chasges (if any) shall be calculated at the ime of closure of

Tk hoan.

The: Demand Craft should be made in favor of "HINDUJA HOUSING FINANCE LIMITED" payable at Delk
Far further details, coniact the Autharized Officer, atthe abovemendionad Office address,

Dated : 13-05-2024, Place : New Delhi

Mr. Harsh Tiharia, Authorised Officer, HINDUJA HOUSING FINANCE LIMITED|

New Delhi
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-~ ALAN SCOTT ENTERPRISES LIMITED

(formerly known as Alan Scott Industries Limited)
Alan Sco

Corporate ldentification Number: L33100MH1994PLC0TET 32

Registered Office: Unit no. 302, Kumar Plaza. Ird Floor, Near Kaling Masjid, Kalina Kurla Rpad, Santacruz (East), Mumbai = 400023,
Maharashtra, India. | Tel; +%1 E1?EE.IJ041IZI1 SBG7644530

E-mail; alanscottcompliance@gmail.com | Websile: thealanscott.com | Contact person; Mr. Shankar Madya

This is only an advertisement for information purposes and not for publication, distribution or release directly or indirectly outside india. This is not an announcement for
the offer document. All capitalized terms used and not definad hera shall have the same meaning assigned 1o them in the Letter of Offer dated June 16, 2023 filed with
BSE Limited (“BSE").

FINAL DEMAND-CUM-FORFEITURE NOTICE TO THE HOLDERS OF PARTLY PAID-UP EQUITY SHARES

In terms of the provisions of the Companies Act, 2013 ("Act™) read with relevant rules made thereunder, the Articies of Association of the Company and the Letter of
Offer dated June 16, 2023 (“Letter of OHer"), a Final Demand-cum-Forfaiture Motice has been sent in elactronic mode to the holders of partly paid-up equity shares
who have not paid the call money or part thereof, pursuant to the First and’or Second & Final Call Money Motice dated November 27, 2023 and February 26, 2024, and
physical copy of the Final Demand-cum-Forferture Motice zlong with the detailed instructions and payment slip, has been sent through permitted modes of dispatch at
the registered address of all those holders of partly paid-up equity shares, who have nol paid the Rrst and Second & Final call money (or & part thereof). The Company
has completad the dispatch on May 10, 2024

The Board of Director (“Board™), duly authorized by the Board, has on Thursday, May 9, 2024, approved sanding of a Final Demand-cum-Forfeiture Notice for payment
of First and Second & Final call amount of T 10000 {including share premium of ¥ 6.5) towards the First Call and $10.00 {including share premium of F 7.00} a5 First
and =econd & Final Call money ("Final Demand cum-Forfeiture Notica™), to the holders of such partly paid-up equity shares on wiich the Frst andior Second & Final
Call Maney remaing unpaid.

Accordingty, the Final Demand-cum-Forfeiture Notice has been served providing the details given betow

p From To Duration
My g Tuesday, May 14, 2024 Tuesday, May 28, 2024 15 days
| Chegue or Demand Draft payable to:
Mode of Paymenl | Alan Scoft Call Money - Escrow Collection - R Afc (For resident Shareholders)
| Alan Scott Call Maonay — Escrow Collection — NR A/t (for Non-resident Shareholders)

Shareholder pay through cheque/demand draft, the payrment slip (stating Full Name of the Sole/First shareholder; OF ID-Client 1D/ Folio No: and No. of partly paid-up equity

shares) along with the amount payable by cheque or demand draft must be presented.,

Please nota thatl, failure to pay the First and Second & Final Call Money pursuant to the Final Demand-cem-Forfeiture Notice, as aloresaid, shall render the parthy paid-up

equity shares (fo the extant that the First and Second & Final Call Money was not paid), including the application amount alveady paid thereon, liable to be forfeited in

accordance with the Act, the Articles of Associgtion of the Company and the Letter of Dffer.

shareholders may &lso note that:

. ThelsM IN9273F01012 and INS27 3F01020 representing partly paid-up equity shares of face value 10 each (¥3.50 paid-up and ¥7.00 paid up) has been suspended
by the Stock Exchanges. Further the 1SIN INS27IF01012 and IN9273F01020 represanting partly paid-up equity shares has been suspended by National Securities
Depository Ltd (“NSDLY) and Central Depository Services (India) Ltd, (“CDSL).

l. The process of corporate action for converting the partly paid-up equity shares to the fully pald-up ordinary shares under the prasent ISIN INE273F01022 for the
exisling fully paid-up ordinary shares, allotted by the depositories, is estimated to be completed, on a best efiort basis, within two to three weeks from the East date of
payment of the Hrel and'or Second & Fnal Call Money stipulated under this Final Demand-cum-Forfeiture Notice. Upon complation of the corparate action, the partly
paid-up equity shares shail be converted into fully paid-up equity shares and would be credited to [SIN INE2TIF010:22, allotted by NSDL/CDSL.

i, In case of non-raceipt of the Final Demand-cum-Forfeiture Motice, shareholders can request by e-mail or lettar, for the duplicate Final Demand-cum-Forfeiure Notica
to the Registrar, or may also download the same from the Company's website: www thealanscoft.com or the Registrar's website: www, purvashare,com, In such
a case, however, the sharsholder has fo fill the OF ID-Client 10/%alio Number, number of parthy paid-up equity shares held and amount payable towards the Frst and
Second & Final Call Money

V. The shareholder must mention in the Application, his/her PAN number allotted under the Income Tax Act, 1961,

Al correspondence in respect of the Final Demand-cum-Forfeiture Notice may be addressed to: Purva Sharegistry (India) Private Limited (Unil: Alan Scolt Enterprises
Limited) at the address Office 9 Shiv Shakti Industrial Estate, J.R. Boricha Marg, Near Lodha Excelus, Lower Parel East, Mumbai - 400011, Maharashitra, India,
Telephone Mo - 022 49614132 022 49700138 | 022 35220056; E-mail: newissue@purvashare.com, Website: www_purvashare.com; Contact Person: Ms. Deepali
Ohuri; SEBI Registration Mumber: INRDDO00T112.

For Alan Scott Enlerprises Lid.

Sd/-
Date: May 13, 2024 Saloni Suresh Jain
Place: Mumibai Director
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